
ARB.P. No. 2 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

14-11-2014 

 

Learned counsel for respondents prays for and is granted 

one week’s time to file affidavit-in-opposition. List on 21-11-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 



CRP.REV.P. No. 9 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

14-11-2014 

 

So far there has been as many as 12 adjournments in the 

matter but still there is a request on behalf of Mr. K.Paul, learned 

counsel, for adjournment on the ground of personal difficulty. List 

the matter after one week on 21-11-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 



CRP. No. 15 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

14-11-2014 

 

Learned counsel for the parties pray for and are granted 

2(two) weeks’ time to prepare and argue the matter. List on 28-

11-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 



CRP.No. 17 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

14-11-2014 

 

Learned counsel for KHADC (respondent Nos. 6 and 7), 

prays for and is granted 2(two) weeks’ time to file reply. List on 

28-11-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 



CRP. No. 25 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

14-11-2014 

 

Learned counsel for petitioner prays for and is granted 

one week’s time, on the ground that learned counsel on record is 

in personal difficulty. List on 21-11-2014. 

 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 



WP(C). No. 272 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
 

14-11-2014 

 

Mr. RN Marbaniang, learned counsel, prays for 

adjournment on the ground that learned counsel on record, Mr. 

N.Syngkon is in personal difficulty. However, the request for 

adjournment is opposed by Mr. VGK Kynta, learned Sr. 

Advocate, but when the matter proceeded for hearing, none of 

the learned counsel including Sr. Advocate, Mr. Kynta, was 

found to be ready with the case. Thus, now, Mr. Kynta agrees to 

the request of Mr. RN Marbaniang for adjournment. List on 21-

11-2014. 

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 

 

 

 

 

 



WP(C). No. 359 of 2014 
 

 
BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH 
CHIEF JUSTICE (ACTING) 

 
14-11-2014 

Ms. S. Bhattacharjee, learned Advocate, appears for 

petitioner. 

 Mr. S.Dey, learned Advocate, represents the respondents. 

I have heard learned counsel for the parties and perused 

the pleadings of the writ petition. It appears that the petitioner 

was placed under suspension vide the order dated 20-11-2013 

(Annexure-IV), for his involvement in criminal case No. 51(9) 

2013 under Section 365/302/34 IPC. 

 It is alleged that the petitioner has not been paid 

subsistence allowance right since then. A representation dated 

27-05-2014, has also been submitted in this regard which has 

not engaged the attention of the authority. That being so, the writ 

petition is disposed of with direction to dispose the pending 

representation within 2 weeks from the date of issuance of order 

and ensure that the petitioner is paid subsistence allowance 

forthwith, in terms of FR 51(i) (ii) (a) of the Fundamental Rules 

alongwith interest at the rate being charged by the Nationalised 

Banks.  

  Writ petition is disposed of.  

 

CHIEF JUSTICE (ACTING)        

S.Rynjah 


